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one more year. Now th3t order hagd enged.,
the earlier order is reinforced and the
apolicant 4s shifted to Ssudbalpur. It
has been mentioned by ths C.P.M.G. that
medical facilities are 2ls0 8vallable
at Samb2lpur.

After going through the order °of
the C.PMG, it appears to me that all the
difficulties renticned by tie applicant
hag been considered. While it is not
pogsible at this stage to admit this
net it ion and give ilmtended relief, the
learned counsel for the oetitionex
prays that the applicaat miy be alloved
a reasonabls time by thrae weeig tO
agjust her affeirs in order to join her
new place of posting. This is & redsonzble
request. The apnlicant appr Ach the
concerned authdricies, vig. Superintendent
of Post Cffices, Bhadrak, with 4 leave
applicaeticn for grant of leave for a
period of three waeks, so thei after
the expiry of leeve pariod she will join
the new place of posting., Further Shri Routrdy
submits that after the applicant joins the
new place of pcsting, she nuy be permitted
to ventilate her grievance further to the
authorit ies which thay mdy iedr. {his 18
8ls0 @ reasoriible., The @ppiicdnt ndy do 80

The Originsl application is dlspos2d
of accordingly.

Hangd over copiles of the corders to the
counsel for both sides.
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